FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SBI MACQUARIE
INFRASTRUCTURE MANAGEMENT PRIVATE LIMITED

1. | Name of Corporate Person SBI Macquarie Infrastructure Management
Private Limited
2. | Date of Incorporation of Corporate 14/07/2008
Person
3. | Authority under which Corporate Registrar of Companies, Mumbai I

Person isIncorporated/ Registered
4. | Corporate Identity Number / Limited U74140MH2008PTC184628
LiabilityIdentity Number of Corporate

Person

5. | Address of the registered office and 92, Level 9, 2 North Avenue, Maxer Maxity,
principaloffice (if any) of Corporate Bandra Kurla Complex, Bandra (East),
Person Mumbai, Maharashtra, India 400051

6. | Liquidation Commencement Date of April 01, 2026
Corporate Person

7. | Name, Address, Email Address, Mr. Pranav J. Damania
Telephone Number and the IBBI/TIPA-001/IP-P00079/2017-18/10164

Registration Number of the Liquidator . .
Address: - 407, Sanjar Enclave, Opposite

Milap Cinema, S.V Road, Kandivali West,
Mumbai - 400067.

Email Id :- pranav@winadvisors.co.in
Contact No :- +91 98204 69825
8. | Last Date for Submission of Claims May 01, 2026

Notice is hereby given that the SBI Macquarie Infrastructure Management Private Limited has
commenced voluntary liquidation on April 01, 2026.

The stakeholders of SBI Macquarie Infrastructure Management Private Limited are hereby
called upon to submit a proof of their claims, on or before May 01, 2026, to the liquidator at the address
mentioned against item 7.

The financial creditors (if any), shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Pranav Damania

Liquidator in the matter of SBI Macquarie Infrastructure Management Private Limited.
Reg. No.: IBBI/IPA-001/IP-P00079/2017-18/10164

Authorisation for Assignment (“AFA”): AA1/10164/02/300627/109139

AFA Validity: June 30, 2027

Date: 06.04.2026
Place: Mumbai
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SIMPLEX PAPERS LIMITED
L21090MH 1 B0LPLECOTEIET
Registered Office: Om Shn S& Bhavan, Belaghat Road,
T point, Gondia - 441614
Corporats Offies: 30, Keshaywrss Khadye Marg, Sant Gadge Makars) Che,
Mumbai-i0d 011
Tl . D22-F30B2051 Emasl mﬂﬂ&y QFOUP.COm, Websel wWww Smplez-group com

(SrvLex

PAPERS LT0.

SIMPLEX MILLS COMPANY LIMITED
CIN-LG5000MH 1958PLE 116585
Regisiered Offca: Villege Shivni, Taluke and Distrct, Akols — £44 104
Lamponaio Offca: 30, Keshavrao Khadyo Marg, sanl Gadge Mabara| Chok
Mahalsarni (E), Mumbaisiof 1
T. 2308 2851-54. Email millsfsimpler-group com;| Websfe, www smples-group com

SINVLEX

MILLE C0. LT,

NOTECE TO PHYSICAL SHAREHOLDERS

Spacial Window for Transfer and Demateriafsation of Physical Securiies of Simplex Papans Limited,
Pursuand in SEBI Circulsr No. SEBIHOMMIRSD MIRSD-PoDMCIR20258T daied July 2, 2025, &
special window was coenad from July 7 3025 o January, § 2028 fof re-ladgment of physcal shar
tranader reguests anginolly submiied prior bo Apnl 1, 32099 but returmed due to deficsencies in
dacumanialion
In arder |0 hrhor facilfale: sharohalders, SEEI has openod anothor special Window for a peticd af
o year from Febiumry 5 2028 8 Feboiary 4, 2037 pursuand to SEBI Circular Ma HOGEMY
11{(2)2026-MIESDPODNETE0R0MG daled January 30, 2026 Sor Iransier and demalenalisalion af
phvyaical securibes which were soldipurchased prce b Apnl 1, 2019, The sasd speciol winckow shill alsa
ba availablo kar such transtar roquests which wore aubmatbed sadior and weeo rejechaddnatu rnedinol
nflended o dea o defcidnty in lhe documantsl’ processior ofhicrnise
Sesinies transtencd wndor his window shall ba mandalanly credded o e rmelersd only in Samal
mrade and shall remain undar lock-in Yar a period of one yaar from e dale of egistralion of iranster,
duifiryg which such securies shall ol bo Fanelermod, lon- marked of pledged
In iy regard, Sharoholdan ons roquasied 10 maal Bis apportunily by furnishing the transhor doed,
original share corlificale along with ollser roguishs dacumonts o ha Company's Regalrar and Share
Transfor Agont (RTA), Purva Sharogistry India Privarle Limiied ol their addross 9, Shiv Shokd indusirial
Estalo, J B Boricha Marg, Opposife Kasturba Hoaptal Lare, Noor Lodha Excolus, Lower Porol (Enal),
Mumbai = 400071 o emel popOAGpUrVEshArD COIM
For furdior dataile, Sharaholdomn may refer Io fhe olcresnid SEBI circular ovalablo on tho Company’s
Wabsile under the Invasler Relaliors scchon or wilo ko us ol campany papersfsimglas-group. com

For Bimplox Papers Limiled

aili'
Biash Singh

Company Secrelary and Compliance officer

Flaoo. Mumbai
Omia’ Aprd 3, 2026

NOTICE TO PHYSICAL SHAREHOLDERS
Specisl Window lor Tramsler and Demaierialsfion of Physcal Seculies of Srpies (ks Conpary Limied
Purstiani te SEBI Circular o, SEBIHOMRSD! MIRSO-PolVPRCIRR20258T dated July 2 2005 8
spacial window wes opened from July T, 2035 to Jameary, § 2038 for re-lodgment of physacal ghane
transior reguosls ongmaly submittod prior 1o Apnl 1, 2018 bul rolurned due b doficimncies in
documentalion
In ardes {o furer facilitsles shareholders, SERI has npened another special Window far & pasied of
one year from Fobruary 5, 2026 fo February 4, 2077 pursuant fo SEBI Caoular Mo HOOEM 3|
11[212026- MIRS0-PODRITSN20ZE daled January X1, 2028 for fransler and demateriafssion ol
physical securibes wiech wene soldipurchases prarto Agnl 1, 2018 The saed special window shall sl
b avalebds for soch fransier requesis which were submiBisd eadier and were reecEd elumadinol
atisnded fo dus ko deficency in the documents! pronassion olhansise
Saryiibns lranslemed uided ths windaw shall be mardsianty credited b Bie Fanshees oaly in demal
mipcde s ghall reensin under losk-in far 8 ponod of one pear from B dabe of regeiraien of mester
dunng which such securifies shall not ba transianed, len- marked o plodged.
In this togard, Sharohoidars are reguesied 1o avail ®us opporhmiy by hurnishing the ransier doed,
original share cerificale plang wilh olher requisiie decuments ko the Company's Regestrar and Share
Transier Agent (RTA), Purva Sharegsiny india Private Limited at ther address 8 Shiv Shaid indiesinal
Esiale, J R Borichs Marg, Opposite Kashoba Hoeplial Lane, Maar Lodha Excelus, Lower Parel (Easf]
Mumbai — 400011 or emall supoorifpureashans com
For furiner deteila, Shareholders may refer io the aforesaid SEBI cinouler evaizble on fhe Company's
Website under the Invesior Relafions sechon or wite i0us &t company- mils{@simples: -group com

For Simplex Mills Company Limited

Sadil
Place: Mumbal Ealyari Malekar
Date- April 3, 2026 Company Secretary and Complance officer

FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankrupicy Board of ndia
(Voluntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SBI MACQUARIE

INFRASTRUCTURE MANAGEMENT PRIVATE LIMITED
L | mame of Comonate Persnn S8l Macquarie Infrastrichirs Managemert
14/07/2008

7 | Date of Incorporation of Comorate
Par=an

3 | Authority undes which Corporse | Registrar of Corrpranies, Murmbs |
Persan ts Incomponated)’ Regetened

4, | Conparate Identity Number /
Limtad Liablity iSantity Mumber
of Coeports Parson

| UTa140nHEO0EPTC L B ER

5 | Address of the registered office | 52, Laval 9, 2 North Avenye, iaxar b=ty
Arid frircipal office (¥ ary) of Barsira Kirta Comples, Barra (Eastl, Mumilss
Corporate Person Maharashira, India 400051

B | |...'IZ|.I.I'IE|-“-}i.iE}II Commeneermen Dale -.-'-'-.I::ri oL @ee
af Corporats Persan

| Pl Prwna | Drambania
IBEL P00 AF-POOOT S 201 718 10 54
Scfidne=s - 40T, Sanjar Enclne, Clpposils Misp
Ciremea, & Road, Kandwall West. Mumbal - 400061
Email Id - praren@winachasorsonin
Ciontact to - +90 SEA04 G005

g | Last Dot for Submission of Clims. | Mey 01, 2005

7 M, Address, Ermai Address,
Tedephone Sumber and the
Regsration Mumber of e
L etor

PUBLIC NOTICE

This is to inform the public in general that RANAWAT ELEGANT
HOMES has been accorded with the Environmental Clearance by State
Environment Impact Assessment Authority, Maharashtra (Government of
Maharashtra) for project situated at Survey No.11/1, Vadgaon Budruk,
Pune - 411041, within the limit of Pune Municipal Corporation vide letter
having EC Identification No. EC25C3801MH5241260N and File No.
SIA/MH/INFRA2/551377/2025, dated - 27/03/2026 The copies of letter
are seen at Environment Department, Government of Maharashtra website
http://parivesh.nic.in and may also been available at Maharashtra Pollution

Control Board. RANAWAT ELEGANT HOMES
Pune Survey No.11/1,
Dated - 06/04/2026 Vadgaon Budruk, Pune - 411041

SANMIT INFRA LIMITED

CIN: L701GB8MHZI00PLC2BRGLR
Ragisterad Office; 601 Makhija Royale, Blh Fleor, 5.V Road, Khar W), Mumbai,
Mumbal City, Maharashira, 400052, Tel: 02267428100
E-mail: sgrmifinfrai@gmail.com. Website: waw sarmiinfra com

Motice |s hereby given thet the SBI Macguarie infrastructure Management Private
Limdted has commencad voluntary Bguldation on April 01, 2026,

The stakeholdars of S81 Macguarle Infrastructure Managemaent Private Limited ars
hereby called upon tosubmd a proof of ther cdaims, on or before May 01, 2026, 10 the
liguidator at the address mentionad agsinst itern 7,

The financial creditors (iF @), shall sufmi B proo of ciaims by elecironic meansonly,
Al ather stakehalders may subimit the prool of claims in person, by post o by alecironic
MIEANS,

Submission of falde or miskeading proads of claim ahall attract penalties.

NOTICE OF RECORD DATE FOR CONSOLIDATION OF EQUITY SHARES

Mofice i hareby given that Pursuant o Regulsiion 42 of the' Secunties and Exchange Board
of India [Listing Obdgations and Discosure Requiremants) Regulations, 2015, tha Board of
Directors has fixed Thursday, 30th Aprl, 2026 ag the Record Date for the purpose of
determining the eligitiity of shareholders fo recenve the consolidaled equity shares of the
Compgany having a face value of Rs, 10 - (Rupees Ten Only} each fully paid-up against
ihe existing eguity shares of Rs: 1/ {Rupee One Only} each fully paid-up, such that every
10 {Ten) existing equity shares of Rs. 1. each shall stand consoidated into 1 (one) equity
shares of Re.. 10 /- [Rupess Tan Only) aach fully pald up
For SANMIT INFRA LIMITED,
sS0i-

= - . = 50/- Sanfay Kanayalal Makhija
L A IFI ED motil; Motilal Oswal Home Finance Limited I [ (<= hackamehins
| Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel ST Depot, Prabhadevi, Mumbai - 400 025, Liguidator in the matter of 5Bl Macguare Infrastructure Date: 04-04-7026 DIN: 00586770

e Mrnce CS : 8291889898 Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com Managemeant Private Limited. : -

PERSONAL

Reg. No. IBBI/IPA-DOL,/ IP-POOOTS,/ 201718,/ 10164
Authorlsation for Assignment (“AFA"): AAL/10164,02/300627,/109139
AFA Valldity: June 30, 2027

POSSESSION NOTICE (FOR IMMOVABLE PROPERTYI/IES
(UNDER RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002)

Whereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as Aspire Home
Finance Corporation Ltd), under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(54 of 2002), and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice dated mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the
notice being also mentioned hereunder within 60 days from the date of receipt of the said notice.

The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and the public in general
that undersigned has taken possession of the properties described herein below in exercise of powers conferred on him under sub
section (4) of section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned hereunder.

D O, (2, 2036
Place: Bumbsii

a¥a PRIMA PLASTICS LIMITED

T (CIN - L252060D1993PLCO01470)
W Regd. Off.: 98/4, Prima House, Daman Indl. Estate, Kadaiya, Nani Daman,

Daman {Union Territory) - 396 210. Tel.: 0260 - 2220445

THANKS GIVING

HOLY Spirit Thou who
makes me See
Everything and Shows

FORM A
PUBLIC ANNOUNCEMENT
{Regulation 14 of the Insalvency and Bankruptcy Board of India

Sr Loan Agreement No. / Name Of The Borrower Date of Date Of Description Of The Inmovable Property : All ) E-mail: esc@primaplastics.com Website: www.primaplastics.com
me the way to Reach No | Co Borrower/Guarantor Demand Notice | Possession | That Part And Parcel Of Proprty Consiting Of (YoRITtary LIQINGHOR Frovess) ReguiRions, 2uii) = ¢ o
My Ideals, you who & Outstanding | Taken Property Address FOR THE ATTENTION OF THE STAKEHOLDERS OF SBI MACQUARIE Scheme of Arrangement of Prima Plastics Limited
?'V]fs me thedD;V'netG'ft 1 LXPEN00417-180066102 20-11-2018 | 31-03- |House No 304 Mouje Wadshevave Tal INFRASTRUCTURE TRUSTEE PRIVATE LIMITED (the "Demerged Company” or "PPL" or the “Company”)

0 Torgive and Torge Borrower: Sanjay Shivram Sakhare For 2026 |Shriwardhan, Dist Raigad 402110 Maharashtra 1. | Narme of Corporate Pamsan Tem Infrastructare Trastes Priveis - g Et gy = n : i
the Wronga that 1o done | conmrn g o e Sathare | Re.sssitsr. | | | :wh'lmarh and Prima Innovation Limited ("PIL" or the Ensultmgﬂﬂnmgan! |
unto me and who is in The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will 2. | Date of Incorporgion of Corporate | CB/10/2008 and their respective shareholders ("Scheme”).
all instances of my life be subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein above and interest thereon. The borrower’s " With reference to the above Scheme and pursuant to Regulation 42 of the SEBI
with me 1 in this short attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. _FH?"“ | P 3

_ Place : Maharashtra _ Sd- Authorized Officer 3. | Authiarity under which Cororats. | Registrar of Companies, Mumb | {Listing Obligations and Disclosure Requirements) Regulations 2015, the Board of
Dialogue want to thank Date : 06.04.2026 ) | Person is incorporated) Regisieres | Directors of the Company, by resolution passed through circulation an April 4, 2026,
you for everything and 4, | Comorate idantity Number / L93093MH2009PTC 196222 has fised Friday, April 17, 2026 a5 the Record Date, for the purpose of determining the

confirm once more that
| do not want to be
Separated from you, no
matter how great the,
material desire may be

| Lirnited Liatiiy Ideniily Bumbes
E of Comporate Person

5. | Address of the regisered office
{ and prncipal office {if any) of

shareholdess of the Company ta wharm fully paid-up eguity shares of PIL shall be issued
in consideration for the demerger of the Rotational Moulding Business or Roto Business
of the Campany into PIL,

- - g— |52, Level 8. 2 Morth Averue, Maer My,
Motilal Oswal Home Finance Limited Barithen Koty Clrrniés, Btk (Exdh Mammiiai,

Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel ST Depot, Prabhadevi, Mumbai - 400 025,

mim I

| want to Be with you b T CS : 8291889898 Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com : -Eiwlmﬂmturm; e Elmﬁ_mr_rg.ﬁhrﬂa 000 in 'l.l'll.:i'i'r'mﬂf th.[i; Etll:rWE !ﬂ’E’ Eqrtt‘w E“ETEHUEBEF‘S Dfdmﬁrcgml:'am '!"'h'JE'E ﬂ-ﬂf;.'l-TE'S Em
and my loved ones in POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES) J in'.mrpr;me : E:":’E"' redor in the Kegister of Members and records of Lepositories as a hMember

af the Company on Fnday, Apnl 17, 2026, being the Record Date fixed by the
Board of Directors, will be entitled far allotment of [ (Oned Equity Share of PIL of Bs. &/-
{Rupees Five Only) each fully paid-up for every 1 (One) Equity Share held in the
Company of Rs. 10/~ (Rupees Ten only) each fully paid-up.

it may be further noted that in accordance with the Scheme,

o Sharehelders of PPL whose names appear in the Register of Members or in the

(UNDER RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002)
Whereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as Aspire Home
Finance Corporation Ltd), under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(54 of 2002), and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice dated mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the
notice being also mentioned hereunder within 60 days from the date of receipt of the said notice.
The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and the public in general
that undersigned has taken possession of the properties described herein below in exercise of powers conferred on him under sub
section (4) of section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned hereunder.

| %ir. Pranav 1. Damania
EHEF-00 IP-PROOTE 200 A8 /1064
Adkdress; - 407, Sanjar Enciave, Opposte Miap
e, S A, Fand el West, iurmisa - 00067,
| Ermail i - pranavEwiraisors.coin
| Contact Mo > +81 BEZ0Y 63825
5 |LestDatefor Submission of Claims | May 0L 20206

your perpetual glory
forever Amen - ZDS

0071026755-1

"IMPORTANT" ]

7 | Mame, Address, Email Addrass,
| Telephone Nurmiber énd the
{ Registration Mumber of the
Ligpidaton

Whilst care is taken prior to acceptance of | Sr| Loan Agreement No. / Name Of Date of Date Of  Description Of The Inmovable Property : All That Part And Matice ts herety gliven that the SBI Macquarle Infrastructure Trustee Private Limbted racords of the d_ﬂmitﬁriﬂﬂ g5 ol the HEE[_’”:! Date [“Eligible Shareholders ") shall be
advertising copy, it is not possible to verify No The Borrower Demand Notice | Possession Parcel Of Proprty Consiting Of has commenced weluntary liquidation on April 01, 2026, allotted FIL equity shares only in dematerialized form.
its contents. The Indian Express (P.) | Co Borrower/Guarantor & Outstanding Taken Property Address The stakeholders of SBI Macquarie Infrastructure Trustes Private Limited are heraby

Limited cannot be held responsible for 1 LXKOL00316-170045148 12-03-2024 = 01-04- Gat No. 115, Milkat No. 970, Vibhag No. 11, Hindavi Swaraj | cafled upon W submita praaf of their caims, on or before May 01, 2028, to the lkuidator L El't-’-'t_'l'-‘ Sharﬂhuldr,frﬁ wha held ﬁhafﬂﬁ in dematenalized form shall be entitied to

such contents, nor for any loss or damage Borrower: Krishnat For 2026 | Colony, Yashoda Nagar, Mouje- Kaneriwadi, Tal-Karveer, at the address mentioned against tam 7. receive PIL shares in their respective demat accounts.

incurred as a result of transactions with Swamarao Chougale Rs.1878701/- Kolhapur, Maharashtra 416234 Boundaries- East- Property The financial creditors (if any|, shall submit thiir proof of clalms by electronic means only. ; ; ; = : : i

companies, associations or individuals Co-Borrower: Gita Krishnat Of Mr. Patil West- 12 Ft. Govt. Road North- Milkat Of Mr. All other stakeholders may submit the proof of claims m person, by post or by electronic ® Elipble Sha_rehnliiﬁfs hoiding FF:L 3I1aresl|_n physical form shall receive PI[. Sharesin
dematenalized form, once their PPL folios are KYC compliant as required under

advertising in its newspapers or | || Chaugale | 1  Kamlakar South- Milkat Of Mr. Suresh Maskar BN
Publications. We therefore recommend The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with Submisgion of false or misleading proofs of ciaim shall atiract penalties. applicable SEBI Regulations and their demat account details are sent ta our Registrar
and Transfar Agant (“RTA"), Bigshare Services Pnvate Limited, in writing along with a

that readers make necessary inquiries the property will be subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein above and . . Eﬂl.-"*
hefore sending any monies or enterin interest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time ranav Damania 1 ; :
into any agregmenL with advertisers 0% available. to redeem the secured assets. P ®) P Liguidator in the matter of SBI Macquarie Infrastructure Trustee Private Limited. copy of the Client Master List (CML) atleast seven (V) days prios ta the Record Date at
otherwise acting on an advertisement in Place : Maharashtra SEE mﬂéﬁ-:m Fﬁ?}ﬂﬂ?ﬁ‘ﬂﬂhﬁﬁﬁféﬁﬁgﬁi ﬂiﬂ the following address: 36-2, 6" Floor, Pinnacle Business Park, Mext to Ahura Centre,
any manner whatsoever. Pate : 06.04.2026 T Mahakali Caves Road, Andhen East, Mumbai - 400093, Maharashira,
@ PIL equity shares in respect of Eliginle Shareholders holding shares in physical ferm
and whose KYC details are not updated within the stpulated tmeline shall be

i P | AFA Validity: June 30, 2027
credited in dematerialized form to a separate Suspense Demat Accaunt of PIL till
such time they are credited to the respective demat account of Eligible
aharehakders. Further detals and applicabie 15K forms for completing KYC
compliznce are available on the wabsite of PPL and RTA

@ The subsequent process of allotment, credit and listing of PIL equity shares will be
undertaken in due course, the detsils of which shall be made available in
compliance with the terms of the Scherme, provisions of the Companies Act, 2013,
2EB| Regulatsons and other applicable statutory and regulatory requirements.

The information contained in this Notice is avaitable on the website of the Company at
ww primaplashics.com and also on the website of the Stock Exchange viz, BSE

Sd/-,Authorized Officer
(Motilal Oswal Home Finance Limited)

Date: 04604, 2025
PFlace Mumbai

Asset Reconstruction Company (India) Ltd. (Arcil) ciN-UssassMH2002PLC 134884
Acting in its capacity as Trustes of variows Arcil Trusts

Arcil offico; The Ruby, 10th fioor, 25, Senapati Bapat Marg, Dadar [West) Mumbai-400 028

Wabsite: hilps:/fauction.arcil.co.in;

PUBLIC NOTICE FOR SALE THROUGH ONLINE E-AUCTION IN EXERCISE OF THE POWERS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS

R cil

Premisr ARC

AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAES| ACT) READ WITH RULES 6, 8 & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Motice is herolby givan to the public in general and to the Borrower (5] [ Guarantor (5) | Moctgagor (5), In particutar, that tha balow described immovable property/ies mortgaped /changed to the Assot
Reconstruction Company {India) Limited, acting inits capacity s Trustee of various Srcil Trusts ("ARCIL") {pursuant to the assignment of finangial asset vile registared Asssgnmant Agreements), will ba
sold on “As i whene 157, A5 5 what is7, "Whatever there Is™ and “Without recourse basis™ by way of onling a-auction, for recovery of outstanding duesof together with further interest, charpes and costs
et., a5 catailad below in terms of the provisions of the Securitizetsan and Reconstruction of Financial Assets and Enforcemant of Security inferast Act, 2007 ("8ct™) read with Rules &, B and % of the
Security Interest [El\fnraummEJHulﬁs 2002 {"Rules")

It b5 haraby nobified for the information of the public al large that, Cwmers namely
Mr. Sambhav Ramesh Kavediya, Mrs. Nirmala Sanjay Kodre, Mr. Sagar Sanjay

Hod 3 i Fuil d Pedd o Br. Jit K F ith th === = - i :
c:nsr:hltﬂ::rs M. Aum';:msnhlvaji Gaikwad and ﬁ;:r:utiﬂr:;'ha::h Gaikwad have Wams of the LAN Na. & Truist Outstending amourt | Possession | pars of Type of Property Esmest Reserve Date & Limited at www bsgindia com. . e
negofiated with ry cliend to sell the schedulad property and accepted earnest money Boerower [ Co-Borrowarfs Selling Bank Mame as per SARFAES! Notica | type and Inspection and Area Money Price Time of For Prima Plastics Limited
The said Owners have assured thal their rights in the scheduled property are free fram dated 16-09-2021. date Deposit (EMD]} E-Auction Sdl/-
all encumbrances such as charge, fien, lease. gift, agreemanl, power of atiormay, any Borrower: WPCMCOD02930 | ARCIL-Retall | Rs.5,83,379/-ason |Physicolon| Will be Residential Flat and Rs. 65,000 Rs. 6,50,000/- On Place: Mumbai Nehal Goyal
claims of whatscever nature, However, if anybody has any right, ttle, interest or claim VINAYAK BHARAT TIKHE Manappuram Home|  Loan 15-09-2021 + further | 07-12-2021| arranged | Admeasuring Area 288 | (Sixty-Five | (Rupees SixLlakhz (20.05-2026 )
of above nalure or any olber claim whatlsoever, any such person's having concerm Co-Bormower: Finance Limited | Portfolio- Imterest therean + +| 50.fts. i@ 26,76 5q. mtrs. | Thousand) |Fifty Thousand Only) | ai 9.20 pm Date: 04/04/2026 Company Secretary
intare therafore called upon to inform the undersigned within 15 days from publication i W :

: i SEEMA VINAYAK TIKHE {MHFL} DE7-A-TRUST|  Legal Expenses.
of this Notice, any abpecton. claim, Interest, rght In respec of the scheduled property

Description of the Secured Asset being auctionesd; Property owned by VINAYAK BHARAT TIKHE; All that piece and parcel of property bearing 5 No 422, Hissa MoJASTA/C, CTS Mo 2508, Londhe
fpartmant, Flat Mo, First Floor, Admaasuring fiea 288 8q.fts. i e 2674 8g. mbrs; Kasarwadi, Taluks Havali Pune, Maharshiva- 411034 Boundariss: East: By Open Plat, West: 8y Open space., Soath: By

Property of Rokade. Narth: By Proparty of Sasaiaedn
Description of the Flat: All that piace and parcel of Flak (Apartment no 1, Admeaasuring aren 2B8 Bq.fts Lp, 2676 50, mirs., situated an First Floor, in the huilding knowm gz *LONDHE ARARTMENT",

with origina! supporting documents. If any obfections are not received from anybody
within the pesind stipufated above, [ will be presumed that the scheduled praparty is
frae from afl ancumbrancas and nobody has any right tlks, intérss! or claim in tha
same and'or if anybody having any such claim has willingly surrendered the same and
thereafter no objections shall be entertalned, which please note

SALE NOTICE
DSK MOTORS PRIVATE LIMITED (IN LIQUIDAT

SCHEDULE : All that piace and parcel of Land admeasuring about 00 H 20 R, e oiiadlbidad ol ] Regd. Dffice.: 326/2, Mun : ]

consisting of 8) Gat No, 48 (O Survey Mo, 6/24), admeasuring in total 01 Hectare 89 Pemding Litkgations known o ARCIL [ Nl Encumbrances/ Dues known to ARCIL Ml i

th-:"# ﬂi’which agﬁﬂnﬁdmﬂ:wﬁng 00 EJ&E- uﬂFiaE wrrI;J_d h;af Ea;d Dvﬁ'-ﬁﬂlrs. J:']u;}u: Last Date for submission of Bid Same day 2 hours before Auction Bid Increment amount: As mentioned in the BID document

Whiohn 8 Semancaled porion admaasunng « F5 5UDjeC Malier of sale, A [ : ; o RTA Limited (i Liguidation) (*Gorporate Dabbar™), offesed by the Lipuidatar appainted by the Hon'bk
No. 49 (Old Survey Nos. 3110, 6/28 and 4/212), admeasuring in fotal 02 Hectares 54 R, | || emand Draft to bo mads in name of: | ARCIL-Retad Loan Partialio-087-A-TRUST |_Poyatia ot Bhe . NCLT MuembsBeoghnGer he nsolvency and Bankuptoy Cods, 2016 ('Cada®s,

out of which an area admeasuring 00 H 62.13 R is-owned by said Owners, out of which ki) ARCH-Rertadl Loan Portfolio-087-A TRUST, Trust Aceount No: 6750001224262, HOFC Bank Linsited, Branch Kama Will, Mumbal, IFSC Code: HDFEDO00542 The Vehicies of the Comorate Debtor i the custody of EOW- Pune, are being put for auction, The
a demarcated portion admeasuring (0 H 10 R is subject matter of sale; situated at Mame of Cantact person & number | James Nayagam :07845141091/{shnagercoil @ manappuramhbamefin.com) bidding shall taks pace through cnine e-auction sarvice provider BAANKNET—wa websits

Village Wadki. within tha régestration distic Puna, Sub-Registration districl Hawali,

and within the [Emit of Pune Municipal Corporation and sakd Land |s bownded as undear B o o MO - K

Terms and Conditions: The Auction Sale is being conducted through e-guction throwgh the website https:Yauction.arcil.covin and a5 par the Tarms and Conditions of the Bid Document, and as par tha

East: - By 20 ft common road, South - By remaining land of Gal no 4& and 49, West- procedure set out therein. : _ B = _ _ SR. NO. | PARTICULARS DETAILS
By part of Gaino 48 owned by Gaikwad, North- By 30 fi road, 1. TheAvction Salgis baing conductad through e-auction throwg) b the websita hitps:fsuction ancileo.in and a5 par tha Terme and Canditions of the Bid Documant, and a5 par the procedena 5etaut therain e —— 'ﬁﬁﬁﬂﬁﬁﬁﬁ“ﬁjﬁﬁ?"ﬁﬁ?ﬁﬁﬁ? EREIE
PUNE, DATE: D4/04:2008 2 2. TheAuthormsad Ofticer (40" ARCIL shall not b held responsitile for internet cornectivity, netwark problems, system crash down, power failsne elc : SRR T 7
Chintal B. Oswal, Advocate 3, Atanystage of the auction, the AQ may accept reject/medify/cancel the bid/offer ar past-pone the Auction without assigning any reason thereof and without any prior natice a0 dom. T BT L.
JHJ Legal, 301/302, 3rd Floor, Atharva Jayatu Building, 4, Thesuecessful purchaser/bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the purchase consideration, stamp duty, registration fees, ste. that is required to be paid in ordsr § {with unilimiled extersion of 5 minules) _
Plot No. 280 B/7, CTS Mo. 383/8, Timber Merchant Colony, to gert the secured asset conveyed delivered in his/her/its favour a5 per the applicable laws. 2 [Address and e-mail of the | Reg. Address: 1101, Buiding 2, KAL Kesar Exatica
\ Ghorpade Peth, Pune- 411042, Phone- (020) 26449499 4 6. The intending bidders should make their own independent enquines/ dise dligence regarding encumbrances, title of secured asset and claims/rights/dues affecting the secured assets, including Liquiclatar, as registered | Sector-10, Kharghar, Navi Mumbai - 410210 [(MH)
statutory dues, ete., prior to submitiing thesr bid. The auction advertizement does not constitute and will not conststute any commitment or any represeniation of ARCIL The Authorizod Officer of with [ER Req. Email Id: indrajimukhanaat B@yahoecom
ARCEL shalt mot ba responsibiba inamy way tor zoy third-party cladmsinghtsftues. 3 Pracass specific addrass | 502 & Wing. Shiv Chambers. Sector 11, CED Belanur,
6. The particulars specified in the suction totice published in the newspaper have been stated 10 the best of the informationof the endersigned; however undersignod shall not be responsehle [ Liabie for far correspondance Mavi Mumbai 400614 (MH)
anyarror, misstatamant or omission. F ‘ inuldati mad com
7. The Boerower! Guarantors) Mortgagors, who are liable for the sasd outstanding dues, shalk treat this Sale Notice 3% s notice urder Rules 8 and § of the Security Interest (Enforcement) Rules, about the &r:;l;ﬁﬂ:;::m:zl;m?ﬁnﬁ E%?Ea i
holding of the above mantiamad Suctian sale,
8. Inthaavant, the suction schedulad harainsbove fads for army reasonwhatsoewer, ARTIL has the right to sall the secured asset by any other methods undar the provisionsof Ruls B{S) of the Rules and the Act. Particulars | Reserve Price [Earnest Momey|Incremental
Place: PCMC | Date: 06-04-2026 Sd/- Authorized Officer, Asset Reconstruction Company [Intia) Ltd. [ _  |[Bs) | Depasit (Rs | | Valae (Rs.}
Brock | Audi 05 2,07T01 Qusstira (Regn, Mo, | 5 03 pov- 0301~ | 10,000
MHI2J50100) | | |
AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED | |[tiassiaon - oonie 1amasse e 100
s 11 INIYY MHI2BE1001)
Regi.Off. : 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai-21. DEMAND NOTICE Black Mk Tayota Camry 256G (R N, | 4 77 G- ',1;- TO0- '“} 00-
% Ph.: (022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com MHIZJZ2323) _ _ _ _
ﬂ" Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from Eilhmmfﬂgézﬁﬂmm 4,25, 250/ 42 525 | 10.000¢-
M s Authum Investment & Infrastructure Limited(“AllL”) (Resulting Company pursuant the demerger of lending business from Block V- T|:'-;.1:il-=:t'E1i:|s" \egeiason 1o, | - f :
M s Reliance Commercial Finance Limited (‘RCFL”) to AlIL vide NCLT order dated 10.05.2024) We state that despite having availed MH1ZLIBE71) - 186300/ | 18,650 10, G0A-
L S the financial assistance, the borrowers/ guarantors/ mortgagors have committed various defaults in repayment of interest . ' . .

THE

and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates
mentioned hereunder, in the books of AlIL in accordance with the directives relating to asset classification issued by the National
Housing Bank, consequent to the Authorized Officer of AlIL under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2) of
SARFAESI Act, 2002 calling upon the following borrowers/guarantors/mortgagors to repay the amount mentioned in the notices
together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost,

Tha abova vahicles in cusiody of EQW — Puna are proposead for efuction 5ale on May 04, 2026, at
the Reserved price mdicated above. The assets are presently under atiachment of the Maharashina
Govl urder MPED Act The handoswer of The assels wil beon caimpletion of The Sale and vemoval of
attachmam by Ld. Horma Daparbms id Gol, of Mahaashtna,

The =ale of as2els of Me comporale deblor {under llguidalion under provisons af IHG.ENE:I -]
subject b ordens) passedto be passed by Hon'ble NCLT Mumbai Banch' Mationa! Company Law
Appellata Tribunal'Special Court—PMLA & MPID.

Tha interasted bilders upan requast and paymant af phatacapying cosl would b proveded wilh

charges etc until the date of payment within 60 days from the date of receipt of notices. The notices issued to them on their last ; : ; e
copies of refevant proceedings/omers passed by vanows courtsAnbunals and may parbicipate in the

known addresses have returned un-served and as such they are hereby informed by way of public notice. . : ; B i
eALcion on their awn commerchzl wisdom andior legal advice.
Loan AgreementLoan No. / Name Of The Borrower / | Co-Borrower | NPA DATE Date Of Outstanding | Loan Amount Important Motes:
Address No. & Guarantor Demand Amount 1. The sale shall be an “AS IS WHERE 15", *AS [5 WHAT 157, “WHATEVER IT 15", "WHATEVER
l_ﬂame Notice THERE 15" and "WITHOUT RECIIRSE BASIS™ and a5 such, the sala shall be without any kind of
Director warranties and indemnities.

Name 2 The details of the process and timelines are outbned Inthe E-Auction Process Document. The sald
RHAHPUN000041278. Mrs. Komal | 15.11.2023 | 17.03.2026 Rs. Rs. E-Aucton Process Document s avadable on the website of e-auction Service provider
Mr. Bhagwan Venkatrao Vilaspure Bhagwan 40,14,205.21/- | 27,09,000/- HAAH_HH_EI frem April 36 _EDEE. Addrass ta {he said wehsite is:
(Borrower) Through All His Legal Heirs- Vilaspure (Rupees Forty | (Rupees https://ibhi.baanknet.com/eawction-ibbi _ _ _
1.Mr. Venkat Ramaji Vilaspure Lakh Fourteen Twenty 1. Intarasted bidders shall participate afier mandatarify reading and agreeing to the relevant ferms
(Father Of Deceased Borrower) Thousand Two | Seven Lakh and conditans including as prescribed in E-Auction Process Document and accordingly, submit
2.Mrs. Komal Bhagwan Vilaspure Hundred Five and Nine eir Egpressaan of sberes i e manrss prescribed in E-Auction Process Docismend,
(Wife Of Deceased Borrower) and Twent Thousand 4. The site visit for the verficaton and duws diggence of the assets of e Gorporate Debior &
Residing At- Flat No 903 9th Floor Wing No One Paisay Only) scheduted from April 15, 2026, lo April 22, 2026, on galting rugfilmfd with the Baanknet
B Aster Myrah Sr No 11/6 Pisoli Pune Pune only) auction portal and submission of reguirad documents with the Baanknet site as mentioned m the
maharashtra-411028 Also At- 107 Raviwar Peth ny E-Auction Process Document.
Behind Bandiwan Ma Pune Landmark - Bandiwan Ma 3. Prospective bidders shall deposit the Earnest Money Deposit (EMD) through their own e-wallet
Pune Maharashtra Pin Code - 411002 Also At-C/O account an the hitps-ibbi.baanknet.com’ portal. Upon e successhul conclision af the
Venkatrao Kala Math, Omerga, Osmanabad-413606 auction, the EMD amount of the highest hiddes Wil be Eansierred 1o 1bs accednt of DEK Molors

— 5 ; . Private Limited {in Liguidation)

Description Of The M_ortgage Property:- All That Plecg & Parcel Of Flat No 903, On 9th Floor, A_dmesurlng“56.11” Sq. & The Liquidator has the absolute right to accegt or rejact any or all ofter(s) ar adoum
Meters (604 Sq. Ft) With Terrace Carpet Area Admesuring 11.33 Sq.meters (122 Sq.ft), Myrah Wing No B, “Aster”, Sr posipone/sancel/modify/terminate the e-Aucton o withdraw any assets thereof from the
No 11/6, Village Pisoli, Taluka Haveli, District Pune, Within Limits Of Pune Municiple Corporation, Maharashtra-411028 AUEHON procaedng 4t any stage withoul asssgring amy reason el
Bounded As Under- As Per Technical- North:-Road,East:-Club House,South: -Open, West: -Road 7. AS perproviso to clause (f) of section 35 of the Code, the imerested bidder shall not oe eligible to

sulbsnit a bed il it tails 1o meel (he elighildy cribana a5 22 oul in sackon 298 af the Gode {as
amanded fram fime fo timsa),

8. Tha Liquidatar reserves tha right to giva pricaty to hidders who 'will participata in all thea Blacks 1o
ENsuna mammum realisatan of assets

9. The |ast date for submission of Earnast Money Deposit is Saturday, May 02, 2026

Date and Place: Apnd (5, 20025, at Mumbai, $d/-

Indrajit Mukherjee
IBBIAPA-D010P-P-D1533/ 201 8-19/12450
Linuidatar of DSK Motars Private Limited (In Liguidation)

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors
(where ever applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days
of the date of this notice against the secured assets including taking possession of the secured assets of the borrowers and the
mortgagors under Section 13(4) of Securitisation and Re-construction of Financial Assets and Enforcement of Security Interest
Act. 2002 and the applicable rules there under.

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise any of his
secured assets referred to in the notice, without prior written consent of the secured creditor.

Dated :06.04.2028 [FAdo@ P ANCi Al e X[Pre S SA@adized Officer, Authum Investment & Infrastructure Limited

SFINANCIAL EXPRESS
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